FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKE ERS OF
DHRUVI PROPERTIES PRIVATE LIMITED

Sl. No. PARTICULARS DETAILS
1. |Name of corporate debtor DHRUVI PROPERTIES PRIVATE LIMITED
2. |Date of incorporation of 17th August, 2009

corporate debtor

3. | Authority under which corporate | Registrar of Companies (ROC), Mumbai
debtor is incorporated /registered

4. | Corporate Identity No. / Limited |U45202MH2009PTC194959
Liability Identification No. of
corporate debtor

5. |Address of the registered office | Registered office (as per MCA records):
and principal office (if any) of Paras Centre A, Office No. 127, 1st Floor,

corporate debtor TATA Road No. 2, Opera House,
Mumbai - 400004 (Maharashtra)
6. |Date of closure of Insolvency Deemed to continue till liquidation order
Resolution Process passed by the Adjudicating Authority on
9th September, 2025
7. |Liquidation commencement 9th September, 2025
date of corporate debtor (The order copy was received on

23rd September, 2025)

8. |Name and registration number |Amit Vijay Karia

of the insolvency professional Registration Number

acting as liquidator 1BBI/IPA-001/1P-P02600/2021-2022/13969
9. |Address and e-mail of the Address:

liquidator, as registered with 405, Hind Rajasthan Building, Dadasaheb

the Board Phalke Road, Gautam Nagar, Dadar (East),

Mumbai - 400014 (Maharashtra)
Email ID: ipamitkaria@gmail.com

10. |Address and e-mail to be used Address :

for correspondence with the 405, Hind Rajasthan Building,

liquidator Dadasaheb Phalke Road, Gautam Nagar,
Dadar (East), Mumbai - 400014 (Maharashtra)
Email ID: liquidation.dhruvi@gmail.com

11. |Last date for submission of 23rd October, 2025
claims (Thirty days from the date of receipt of
Liquidation Order)

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has
ordered the commencement of liquidation of DHRUVI PROPERTIES PRIVATE LIMITED on
9th September, 2025 (The order copy was received on 23rd September, 2025).
The stakeholders of DHRUVI PROPERTIES PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 23rd October, 2025, to the liquidator at the
address mentioned against ltem No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the Corporate Insolvency Resolution Process
under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under Section
38.
Submission of false or misleading proof of claims shall attract penalties.
Place: MUMBAI Amit Vijay Karia - Liquidator
Date: 24.09.2025 Dhruvi Properties Private Limited
IBBI Reg. No: IBBI/IPA-001/1P-P02600/2021-2022/13969
AFA No. AA1/13969/02/311225/107702 is valid till December 31, 2025
Email: liquidation.dhruvi@gmail.com
Contact: 9029210069
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Kharghar Sector- 35 Branch

Ashtavinayak Residency, Shop No. 1 To 4,
Plot No. 5 & 6, Sector 350, Owe,

Kharghar Navi Mumbal-410210

Email: Khargharsector-35.navimumbai@bankofindia.co.in

POSSESSION NOTICE (For Immovable Property)[Under Rule 8(1)]

Whereas, The undersigned being the authorized officer of the Bank of India,
Kharghar Sector-35 Branch under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise
of powers conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules , 2002 issued a demand notice dated 15.07.2025 calling
upon the borrower Mr. Kosar Ali Nadaf to repay the amount mentioned in the
notice being Rs.29,83,466.00 (Rupees Twenty Nine Lakh Eighty Three
Thousand Four Hundred Sixty Six Only) towards Home loan and Rs.1,96,306.20
(one Lakh Ninety Six Thousand Three Hundred Six And Twenty Paise)
towards Home Loan and UCI/URI and other charges if any within 60 days from
the date of receipt of the said notice.
The borrower\borrowers having failed to repay the amount, notice is hereby given
to the borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under sub section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 19th day of September of the year 2025.
The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank of India, KhargharSector-35 Branch for an amount being
Rs.31,79,772.20 (Rupees Thirty One Lakh Seventy Nine Thousand Seven
Hundred Seventy Two And Twenty Paise Only) and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13
ofthe Act, in respect of time available, to redeem the secured assets.
Description of the Inmovable Propertyl/ies:
Flat No.1104,11th floor,in building"Kaveesha"admeasuring 33.498 sq.mtrs. carpet
area , constructed on Plot No.36,sector No.5.Taloja Panchanand Taloja Navi
Mumbai, Taluka Panvel,Raigad-410208.

son ot maia BO 7}5

Relationship beyond banking

Sd/-
Place : Panvel Authorized Officer
Date : 19.09.2025 Bank of India

IN THE MUMBAI DEBTS RECOVERY TRIBUNAL NO.II
(Ministry of Finance)
3rd Floor, Telephone Bhavan, Strand Road, Colaba, Mumbai - 400 005

TRANSFER ORIGINAL APPLICATION NO. 65 OF 2024

BETWEEN: EXHIBIT NO.14
BANK OF MAHARASHTRA ... APPLICANT
VERSUS
MR.RAJESH HARISHCHANDRA DAHANUKAR ... DEFENDANTS
SUMMONS

WHEREAS T.0.A. No. 65 of 2024 was listed before Hon'ble Presiding officer

on 11/12/2024

WHEREAS this Hon'ble Tribunal is pleased to issue summons on the said

application under section 19( 4) of the Act, (OA) filed against you for recovery

of debts of Rs. 75,47,476/- (Rupees Seventy Five Lakh Forty Seven

Thousand Four Hundred and Seventy Six Only) (Application along with

documents etc. are Annexed).

WHEREAS the service of summons could not be affected in ordinary manner

and whereas the Application for substituted service has been allowed by this

Hon 'ble Tribunal.

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under:-

1. To show cause within 30 thirty days of the service of summons as to why
relief prayed for should not be granted.

2. To disclose particulars of properties of assets other than properties and assets
specified by the applicant under serial Number 3(A) of the Original Application.

3. You are restrained from dealing with or disposing if secured assets of such
other assets and properties disclosed under serial Number 3(A) of the
Original Application, pending hearing and disposal of the application for
attachment of the properties.

4. You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/ or other assets and properties specified or disclosed under serial number
3A of the original application without the prior approval of the Tribunal;

5. You shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank of
financial institutions holding security interest over such assets.

6. You are also directed to file the written statement with a copy thereof furnished
to the applicant and to appear before DRT Il on 11/11/2025 at 11:00A.M.
Failing which the application shall be heard and decided in your absence.

Given /Issued under my hand and the seal of this Tribunal on this 26th Day

f June, 2025
ofJune @ sdl-

To, DRT-Il, Mumbai

MR. RAJESH HARISHCHANDRA DAHANUKAR:- 16/A, 5th Floor, Sagar
Sanjog CHSL, 7 Bunglow, Andheri (East), Mumbai-400 061.

ek

§5 3t TERTE Navi Mumbai Zonal Office- CIDCO Old
PR A PP e Admin Building, P-17 Sector-1 Vashi,
S  Navi Mumbai-400703 TEL.: 022-20878354

e aldar ea da Email:cmmarc_nvm@mahabank.co.in
legal_nvm@mahabank.co.in
H. O.: Lokmangal,1501,shivajinagar, Pune-5|

POSSESSION NOTICE (For immovable property)
AX64/Legal/2025-26 Date: 20.09.2025
Whereas, the Authorised Officer of Bank of Maharashtra under Securitisation &
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 & in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules,2002 issued a demand notice dated
27.06.2025 under Section 13 (2) of the said Act and called upon you 1. M/s
Shree Jyotirling Distributor (Proprietor Mr. Sandeep Amrut Kurade) 2. Mr.
Amrut Krishna Kurade to repay the amount mentioned in the said notice being
Rs.1,57,76,114/- One Crore Fifty Seven Lacs Seventy Six Thousand One
Hundred and Fourteen only plus interest @ 10.80 % p.a. along with Expenses
and other charges thereon (as applicable) w.e.f. 27.06.2025 against Mortgage
of Scheduled property, within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower
and the public in general that the undersigned has taken possession of the
properties described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 20th day of September of the year 2025.
The Borrower in particular and the public in general are hereby cautioned not to
deal with the properties and any dealings with the properties will be subject to the
charge of Bank of Maharashtra for an amount mentioned above.

The borrower’s attention is invited to provisions of sub-section (8) of Section 13
ofthe Act, in respect of time available, to redeem the secured assets.
Description of the Immoveable Property:
1. Hypothecation of Stock and Book Debts (CERSAI Asset ID 200067012253)
2. Equitable mortgage of Flat no B/202, 2nd Floor, Building no 2, Shree Sai
Shardha CHSL, Plot no 12, Sector 17, Khanda Colony, New Panvel (West),
District Raigad 410 206 (CERSAI Asset ID 200094292268)

Date: 20.09.2025 Authorised Officer & Chief Manager
Place: New Panvel Bank of Maharashtra

REPCO HOME FINANCE LIMITED

CORPORATE OFFICE: Alexander Square, No. 2 (Old No. 34 & 35),
3rd Floor, Sardar Patel Road, Guindy, Chennai - 600 032 Ph: (044)-4210 6650

g

NOTICE TO THE BORROWERS /| GUARANTORS

Notice Uls 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
SI.No.1: (Branch: Wagholi ) Borrower: Mr.Arfat Yakubnoor Bagwan, S/o.Mr.Yakubnoor M
Bagwan, 1204, Chamde Galli, Nana Peth, Near Nawlakha Building, Pune-411002. Also at: LB
Raskar & Sons, 1473, Shukrawarpeth, Near Zubya Maruti Mandir, Pune-411030. Also at:
Flat.No.01, Ground Floor, Bilal Tower, Khandhwa Kh, Tal Haveli dist, Pune-411048. Co-Borrower :
Mrs. Tanzila Arfat Bagwan, W/o.Mr.Arfat Yakubnoor Bagwan, 1204, Chamde Galli, Nana Peth, Near
Nawlakha Building, Pune-411002. Also at: Flat.No.01, Ground Floor, Bilal Tower, Khandhwa Kh, Tal
Haveli dist, Pune-411048. Guarantor: Mr.Raju Singh, S/o.Mr.Madan Singh, S/o.Mr.Mahadev
Andhale, Flat.No.18, 7th Floor, Har Om Bhagwan, Gurwarpeth, Pune-411002. Also at: Kiran Bag
Collection, 32, Shukrawaz Peth, Bhau Maharaj Bol, Pune — 411002; Demand Notice Date:
17.06.2025; NPA Date: 01.05.2025; Loan A/c.No. 2261870000594 dated 06.03.2019 for
310,85,000/- was sanctioned under the scheme of Purchase of House / Flat; Amount
Outstanding: X 11,03,115/- with further interest from 09.06.2025 onwards and other costs thereon.

DESCRIPTION OF PROPERTY: Description Of The Land Property: All that piece and

parcel of property bearing Survey No.52, Hissa No.2/9, 6/2/1,4/3/1 Totally admeasuring 50 sq ft,
situated at Village kondhwa kh Taluka Haveli, District Pune which is lying within the limits of Pune
Municiple corporation and also within the jurisdiction of Sub Registrar, Haveli, and bounded as follows
On or towards East: By Road, On or towards South: By Road, On or toward West: By Bungalow, On or
towards North: By Remaining Property of same S No.

Description Of The Flat Property: Allthat piece and parcel of 1 adm.450 sq.fti.e 41.82 sq. mtrs Built
up on Ground Floor, in the building known as “BILAL TOWER” constructed on the property
mentioned in schedule | above. Boundaries as follows On or towards East: By FlatNo 02, On or towards
South: By Parking, On or towards West: By open space and Adj Bidg, On or towards North: By
Open Space.

Mﬂg w) Union Bgf%g

R bR T I9hH A Government of India Undertaking
Asset Recovery Management Branch, Mezzanine Floor, 21, Veena Chambers, Dalal Street,
Fort, Mumbai-400001, Website Address: https://www.unionbankofindia.co.in
Email - ubin0553352@unionbankofindia.bank
Ref. No: ARB: MUM: 0598:2025 Date: 11.09.2025

NOTICE TO THE BORROWER INFORMING ABOUT SALE (30 DAYS NOTICE)
RULE 6 (2)/8 (6) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002

To,

1. M/s. Sharada Steel Industries (Prop. Mrs. Shanti Jaikishan Bishnoi) Ground
Floor, 12/A, Saboo Siddik Building, Ardeshir Dadi Street, C.P. Tank, Near Bhangi
Galli, Girgaon, Mumbai—400004. .

2. Mrs. Shanti Jaykishan Bishnoi, West View, A-Wing, 2nd Floor, Flat No.19,
10th Khetwadi Road, Mumbai -400004.

3. Mrs. Shanti Jaykishan Bishnoi, Flat No. A/103, 1st Floor, Building No.4, Type
'IA” “Rushabh Heights”, Sector-Il, Village Dongre, Near Ekta Park Vally, Virar
(West), Tal: Vasai, Dist: Palghar-401301.

4. Mrs. Shanti Jaykishan Bishnoi, W/o. Jaykishan Bishnoi, 6/8, Aadeshwar Dadi
Street, Jariwal Building, Mumbai—400004, Maharashtra.

Sir/Madam,

Sub — Sale of property belonging to Mrs. Shanti Jaykishan Bishnoi, Prop. M/s.
Sharada Steel Industries for realization of amount due to Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement Of
Security InterestAct, 2002.

Union Bank of India, Sion east Branch, issued a Demand Notice dated 29.03.2022
under Section 13(2) of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002, calling upon you to pay the dues within the
time stipulated therein. Since you failed to comply the said notice within the period
stipulated, the Authorized Officer, has taken possession of the secured assets under
Section 13(4) of the Act read with Rule 6 / 8 of Security Interest (Enforcement) Rules,
2002 0n 06.08.2025.
Even after taking possession of the secured asset, you have not paid the amount due
to bank. As such, it has become necessary to sell the below mentioned property by
holding public e-auction after 30 days from the date of receipt of this notice through
online mode. The date and time of e-auction along with the Reserve Price of the
property and the details of the service provider, in which the e-auction to be
conducted, shall be informed to you separately.

Therefore, if you pay the amount due to the Bank along with subsequent interest,

costs, charges and expenses incurred by bank before the date of publication of sale

notice, no further action shall be taken for sale of the property and you can redeem
your property as stipulated in Sec. 13 (8) of the Act.
SCHEDULE OF PROPERTY

Flat No. A/103, on the 1st Floor, in the building known as “Rushabh Heights”, Building

No.4, Building 1A Type, adm 590 sq. ft. i.e 54.83 Mtrs (Super Built up) on land bearing

Sector I, Survey No.9 (175) Hissa No.1 to 4, Survey No.90 (183), Hissa No.1 to 7,

Survey No.91 (176), Hissa No.1 To 3, situate, lying and being at Village Dongre,

Taluka Vasai District Palghar —401301.

Union Bank of India
Sd/-

Place : Mumbai (Jeetendra Natoo)

SI.No.2: (Branch: Dombivli) Borrower: Mr. Gopal Abasaheb Ingale, S/o. Mr. Abasaheb R Ingale,
Flat.No.104, Sivam Complex, Bhart Mukadam, Chawl, At KAlyan Bhiwadi Road, Kongoan, Thane-
421311. Also at: BVG Indai Limited, Ghandra Cirle, NR Subham Hospital, MIDC Water Pump Unit,
Dombivili East-421201. Also at: Flat.No.304, 3rd Floor, Ramdev Park A Wing Building No.B, Pin-
421302. Co-Borrowers: 1.Mrs. Minabai Abaa Ingale, W/o. Mr. Abasaheb R Ingale, Flat.No.104,
Sivam Complex, Bhart Mukadam, Chawl, At KAlyan Bhiwadi Road, Kongoan, Thane-421311. Also at:
Flat.No.304, 3rd Floor, Ramdev Park A Wing Building No.B, Pin-421302. 2.Mrs. Sagar Aba Ingale,
Flat.No.104, Sivam Complex, Bhart Mukadam, Chawl, At KAlyan Bhiwadi Road, Kongoan, Thane-
421311. Also at: Shop.No.8, Blossom Bldg, Rehaja Complex, Pin-421301. Also at: Flat.No.304, 3rd
Floor, Ramdev Park A Wing, Building No.B, Pin-421302. Guarantor: Mr. Gajanam Ravendra Nikam,
Slo. Mr. Raavendra Nikam, 1665, Durga Niwash, Ganesh Nagar, Opp Sonawane Bhawan, Bhiwandi-
421311. Also at: Shop.No.8, Blossom Bldg, Rehaja Complex, Pin-421301; Demand Notice Date:
19.05.2025; NPA Date: 01.05.2025; Loan A/c.N0.1591870003250 dated 22.02.2019 for
%11,62,972/- was sanctioned under the scheme of Purchase of House/ Flat - Floating; Amount
Outstanding: X 11,95,098/- with further interest from 15.05.2025 onwards and other costs there on.
DESCRIPTION OF PROPERTY: All that piece and parcel of Flat No. 304, on the 3rd floor,
Building No. B, Wing A, admeasuring about 452 Sq. ft. i.e 42.01 Sq.mtrs in the building known as
Ramdev Park, constructed on the land bearing Survey No. 210, Hissa No. 10, admeasuring area 330
sq@.mirs, Survey No.210, Hissa No. 15, admeasuring area 630 sq. mtrs, Survey No. 210, Hissa No. 16,
admeasuring area 300 sq.mtrs, and Survey No. 210, Hissa No. 17, admeasuring area 510 sq. mirs,
totally admeasuring area about 1770 sq mrs, being lying situated at Village Kon,Tal. Bhiwndi, Dist.
Thane, and within the limits of Kon Gram Panchayat and within the limits of Registration District Thane
and Sub- Registration District Bhiwandi. Schedule of Flat: East - Open Space, West - Passage, North -
Open Space, South - Open Space. Schedule of Land: East- Water Supply Road, West- Godown,
North- Open Plot (Property Of Mahesh Naik), South- Anand Residency.

Indian Overseas Bank

VASHI BRANCH (0596) P 4/4, SECTOR 5, VASHI,
NAVI MUMBAI-400703
TEL. : 9043950596, Emall id : lob0596 @iob.in

(APPENDIX IV)
POSSESSION NOTICE (for immovable property) [[Rule 8{1}]
Whereas
The undersigned being the Authorized Officer of the Indian Overseas
Bank under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act. 2002 and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated
18.03.2025 calling upon the borrowers/mortgagors Shri Ajay Kumar
Gochhi & Smt. Sonu Ajay Gochhi Flat no 1202, 12th Floor,
Buliding CASA Urbano, O wing, Downtown, Palava Phase 2,
Sector D, Kalyan Shil Road, Dombivall East, Kalyan, Maharashtra-
421204 (hereinafter referred as borrowers") and guarantor Mrs.
Pratima Harsih Mevada Address : 602, Sangall Bhavan, RDP No. 8,
Plot 226, Sector 4, Charkop, to repay the amount mentioned in the
notice being Rs. 77,20,010/- as on 17/03/2025 with further interest at
contractual rates and rests, charges etc till date of realization within 60
days from the date of receipt of the said notice.
(1) The borrowers having failed to repay the amount, notice is hereby
given to the borrowers and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred on him/her under Section 13(4) of the
said Act read with Rule 8 of the said Rules on this 20th day of
September of the year 2025.
(2) The borrowers in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Indian Overseas Bank for an
amount of Rs. 81,53,155/- as on 20/09/2025 with interest thereon at
contractual rates & rests as agreed, charges etc., from the aforesaid
date mentioned in the demand notice till date of payment less
repayments, if any, made after issuance of Demand Notice. The dues
payable as on the date of taking possession is Rs. 81,53,155/- payable
with further interest at contractual rates & rests, charges etc., till date
of payment.
(3) The borrowers attention is invited to provisions of Sub-section(8) of
the Section 13 of the Act. in respect of time available to them, to
redeem the secured assets.
Description of the Inmovable Property
All that part and parcel of the property consisting of Flat no 1202, 12th
Floor, Along with One Car parking space, Building CASA Urbano, O
wing, Downtown, Palava Phase 2, Sector D. Kalyan Shil Road,
Dombivali East, Kalyan, Village Khoni, Th. Kalyan, Maharashtra-
421204 within the registration sub-district Kalyan and District Thane.
Boundaries of the property

As a security for the repayment of the said loan to Repco Home Finance Limited, you have executed a
Loan Agreement and also created, an equitable mortgage by deposit of title deeds of the property detailed
herein above: Since you have defaulted in repayment of the loan, you are liable to pay the additional
interest also. The Company issued notice under the Act on above mentioned dates calling upon the above
Borrowers / Co-borrowers / Guarantors to repay the above outstanding amount  with further interest and
costs thereon. The notice sent to all of you by Regd. Post. with Ack. Due. We regret to note that you have
committed defaults in the repayment of loan and committed serious irregularities in the operation of the
account. We have Classified your account as Non-Performing Asset you are liable to pay the amount
mentioned above. We hereby call upon you, to pay the aforesaid amount due within 60 (SIXTY) days from
the date of this notice, failing which the Company shall take over the possession of secured assets
mortgaged to us under the power conferred to us under the Securitisation & Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, wherein the Repco Home Finance Limited, is
empowered to take possession of the secured assets including the right to transfer by way of lease,
assignment of sale, take over the management of the secured assets, appoint any person to manage the
secured assets from you and adjust the above sale proceeds towards the debt due from you.

We draw your attentions to Sec 13 (8) of the Securitisation Act as per which, no further steps shall be
taken for transfer or sale of the secured asset, if the dues of the secured creditor together with all costs,
charges and expenses incurred by secured creditor are tendered by you at any time before the date fixed
for sale ortransfer of the secured asset.

Date: 24.09.2025 Authorised Officer, Repco Home Finance Ltd

Date : 11.09.2025 Chief Manager & Authorised Officer

(X State Bank of India

E-AUCTION

Stressed Assets Recovery Branch, Mumbai (05168):- 6th Floor,
“The International”, 16, Maharshi Karve Road, Churchgate, Mumbai-400 020.
Phone : 022 - 22053163 / 22053164 / 22053165, E-mail : sbi.05168@sbi.co.in

LE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties mortgaged/charged to
the Secured Creditor, the Physical Possession of which has been taken by the Authorised Officer of State Bank of India, the Secured Creditor, will be sold on “As is Where
is”, As is What is” and Whatever there is” basis on 28.10.2025 in between 11.00 am to 04.00 pm for the recovery of respective amount, due to the State Bank of India
(Secured Creditor) from the respective Borrower(s) and the Guarantor(s) as specified here under:

Name of Outstanding Dues for Recovery of which Description of the immovable properties Reserve Price | Earnest Money Date & Time
Borrowers Property/ies is/are being sold (inRs.) Deposit (EMD) | for Inspection
(inRs.) of the property
Mr. Bharat Rs.1,89,14,444/- (Rupees One Crore | Property ID: SBIN200033760041 Rs. Rs 17,60,000/- 18.10.2025
Dattaram Pandit | Eighty Nine Lakh Fourteen Thousand | All the part & parcel of immovable property i.e. Flat | 1,76,00,000/- (Rupees From
and Mrs. Swati Four Hundred Forty Four Only) as No. 102, 1st floor, Can Bank Staff CHS, Adarsh, | (Rupees One | Seventeen Lakh | 03.00 pm to
Bharat Pandit on 30.10.2023 with further interest | Borivali CKP Colony, Eksar Road, Mumbai-400 091 | Crore Seventy | Sixty Thousand 05.00 pm
incidental expenses,& costs etc thereon | admeasuring 586 sq. ft. Carpet Area owned by Mr. |  Six Lakhs Only)
(Demand Notice Date - 30.10.2023) | Bharat Pandit. Possession: Physical Only)

guidelines provided on https://baanknet.com

on online Inter-se Bidding etc., may visit the website https://baanknet.com

holding of Auction for the sale of secured assets on above mentioned date.

Date :22.09.2025
Place : Mumbai

The e-auction will be conducted through Bank’s e-Auction service provider M/s PSB Alliance Private Limited at their web portal https://baanknet.com. The interested
bidders shall ensure that they get themselves registered on the e-auction website and deposit earnest money in the virtual wallet created by service provider as per

The interested bidders who require assistance in creating Login ID & Password, uploading data, submitting Bid documents, Training/Demonstration, Terms & conditions
For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India the Secured Creditor Website www.sbi.co.in , https://bank.sbi,
hitps://shi.co.in/web/sbi-in-the-news/auction-notices/sarfaesi-and-others and https://baanknet.com

Statutory Notice under Rule 8(6) of the SARFAESI Act: This is also a notice to the Borrower/Guarantor of the above loan under Rule 8(6) of the SARFAESI Act 2002 about

Enquiry: Shri. Mahesh Choudhari, Authorised Officer, Mobile No.7875044195, Ms. Swati Parab, City Case Officer, Mohile No. 9773881449

Sd/-
AUTHORISED OFFICER
STATE BANK OF INDIA

punjab national bank

Together for the better

e

ARMB Thane
PNB Pragati Tower, 3rd Floor, Plot C-9, Block- G,
Bandra Kurla Complex, Bandra (East), Mumbai - 400051.
Email: cs8325@pnb.co.in

ALE NOTICE FOR SALE OF

SECURED ASSETS
UNDER SARFAESI ACT

Rule 8(6) of the Security Interest (Enforcement) Rules,2002.

money deposit will be as mentioned in the table below against the respective properties.

E-Auction Sale Notice for Sale of Secured Assets under the Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the

constructive/physical/ symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on "As is where is", "As is what is", and "Whatever there is"
on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest

SCHEDULE OF THE SECURED ASSETS

Ila Tata Compound, Vile Parle West, Mumbai
400056

MS HETAL DINESH JOSHI

Flat No 703, 7 th Floor, Krishna Vihar CHSL, Near
Ila Tata Compound, Vile Parle West, Mumbai

Sr Name of the Branch Description of the Inmovable Properties |A) Date of Demand Notice u/s| A) Reserve Price | Date/ Time | Details of the
No. Name of the Account Mortgaged 13(2) of SARFESIACT 2002 of eacumb:ar;ﬁes
Name & addresses of the Borrower(s) / Name of Mortgagor / (B;} ‘l;osses:ilgg AD?‘ZUS;:?;&) B) EMD (Last Date| E-Auction n::vcnurzd ¢
of deposit of "
Mortgagor(s) / Guarantors Owner of property of SARFESIACT 2002 EMD) creditors
D) Nature of P ion C)Bid | P Name & Number
Symbolic / Physical / [T of the Contact
Constructive Person
1 | ARMB, THANE Shop No 1, Ground Floor, Mahavir building, |A)15.03.2023 A) 30.10.2025 NIL
M/s PARAMOUNT CORPORATION Near Shrinath Building, Keshavji Naik Road, |B) Rs. 1,46,81,116/- as on NPA|Rs.3,37,00,000.00/- Satyendra Mishra
Shop No 1, Ground Floor, Mahavir building, Near | Bhat Bazar, Masjid Bunder, Mumbai 400009 |plus further interest & charges B) Rs. 33,70,000/- |11.00amto | 9903085950
Shrinath Building, Keshavji Naik Road, Bhat Bazar, | adm 1000 sqft built up thereon* (up to 30.10.2025 04.00 pm | Manish Kumar
Masjid Bunder, Mumbai 400009 C)11.07.2023 till 3:00pm) 9771477950
MRDINESH CHAMANLAL JOSHI D) Symbolic C) Rs.25,000- Sudha Deshmukh
Flat No 703, 7 th Floor, Krishna Vihar CHSL, Near - 9895788116

*Additional outstanding (on
extension of mortgage to loans)
for Rs.35,00,000/- and Rs.
29,40,609.90/- on NPA plus
further interest & charges

Date: 24.09.2025
Place: Mumbai

400056 thereon
MRS VARSHA DINESH JOSHI
Flat No 703, 7 th Floor, Krishna Vihar CHSL, Near
Ila Tata Compound, Vile Parle West, Mumbai
400056
TERMS AND CONDITIONS

The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions:

1.The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS"2.The particulars of Secured Assets specified in the Schedule
hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this
proclamation.3.The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com on the date and time mentioned at the respective columns above.
4.For detailed term and conditions of the sale, please refer https://baanknet.com&www.pnbindia.in. 5. The intending Bidders/ Purchasers are requested to register on portal (https:/baanknet.com)
using their email-id and mobile number. The process of eKYC is to be done through Digilocker. Once the e-KYC is done, the intending Bidders/ Purchasers may transfer the EMD amount to their e-
Wallet using online/challan mode before the e-Auction Date and time in the portal. The registration, verification of e-KYC, transfer of EMD in wallet and linking of wallet amount to Property must be
completed well in advance, before auction. 6. It is the responsibility of intending Bidder(s) to properly read the Sale Notice, Terms & conditions of e-auction, Help Manual on operational part of e-
Auction available on the website and follow them strictly. 7.The secured asset will not be sold below the reserve price.The minimum (first) bid would be Reserve Price Plus one Incremental bid
amount.The successful bidder shall have to deposit 25% (twenty five percent) of the bid amount, less EMD amount deposited, on the same day or not later than the next working day and the
remaining amount shall be paid within 15 days from the date of auction in the form of Banker's Cheque/ Demand Draft issued by a Scheduled Commercial Bank drawn in favor of “The Authorized
Officer, Punjab National Bank, A/c (Name of the A/C) Payable at. In case of failure to deposit the amounts as above within the stipulated time, the amount deposited by successful bidder will be
forfeited to the Bank and Authorized Officer shall have the liberty to conduct a fresh auction/ sale of the property & the defaulting bidder shall not have any claim over the forfeited amount and the
property. 8.The Authorised Officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/cancel/adjourn/discontinue or vary the terms of the auction at any time
without assigning any reason whatsoever and his decision in this regard shall be final. The confirmation of sale shall be subject to confirmation by the secured creditor. 9.All statutory dues/attendant
charges/other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the purchaser. The Authorized Officer or the Bank shall not be responsible for any charge, lien,
encumbrances, or any other dues to the Government or anyone else in respect of properties (E-Auctioned) not known to the bank. The Intending Bidder is advised to make their own independent
inquiries regarding the encumbrances on the property including statutory liabilities, arrears of property tax, electricity dues etc

Sd/-
Authorised Officer,
Punjab National Bank

(e

Reliance

Industries Limited
Growth s Life

Regd.office: 3rd Floor, Maker Chambers 1V, 222, Nariman Point, Mumbai - 400 021.
Phone: 022-3555 5000. Email: investor.relations@ril.com
CIN:LI7110MH1973PLCO019786

NOTICE

NOTICE is hereby given that the following equity share certificates which were issued by
the Company are stated to have been lost or misplaced. Adhering to the provisions of
Section 124(6) of the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016,
as amended, the Company has already transferred to the Investor Education and
Protection Fund (IEPF) Authority the equity shares comprised in these share
certificates after following the necessary procedure. Consequently, these share
certificates automatically stand cancelled and are non-negotiable.

Sr. | Folio No. Name/Joint Names |No. of|Certificate Nos.| Distinctive Nos.
No. Shares| From - To From - To

| 24833631 | Abhay M Nene 10 | 12626224-224|  256773192-201

Ravindra M Nene 85 | 14925388-390 397073480-564

95| 51511846-848| 1180727042-136

190 | 62400188-188| 2201530457-646

2 45130444 | Anil Gandhi 25 | 56128717-717 149343035-059

25 | 56128717-717 149343546-570

50 | 56192051-051 150339119-168

50 | 56192052-052 224692732-781

10 | 56347639-639 182679002-01 |

20 | 56347639-639 404410085- 104

10 | 56347639-639 413113750-759

50 | 56375666-666 460189985-034

50 | 56375667-667 121221179-228

50 | 56375668-668 139093524-573

3 82650890 | Ashok Kumar Gupta 3| 59118944-944 145968181-183

Kalpana Gupta 12 | 59118944-944 181886165-176

25 | 59118944-944|  400515470-494

10 | 59118944-944| 1623948438-447

12| 59118945-945| 1623948498-509

50 | 59118946-946| 1623948448-497

40 | 59118947-947 66434739-778

10 | 59118947-947 145968166-175

50| 59118948-948| 1259968265-314

5| 59118949-949 145968176-180

45 | 59118949-949| 1259968315-359

262 | 62605082-082| 2218441123-384

4 3142621 | Ashok Kumar Jain 10 | 10102320-320 182084220-229

11| 12817528-528|  257975699-709

20 | 13289122-123 292313231-250

3| 14278416-418 331486193-195

55 | 14907913-914 396653165-219

99 | 53779928-930| 1260351558-656

198 | 62297212-212| 2192143982-179

5 [ 129113971 Balwant Singh 172 | 57987109-109| 1608389102-273

172 | 62284042-042| 2191204872-043

6 23017539 | Daksha Prabhakar 240 | 51714803-808| 1188838998-237

Kharod 18 | 58300820-820| 1618270335-352

Pramod M Parekh 22 | 59148990-990 14231794-815

28 | 59148990-990 42370132-159

40 | 59148991-991 261133721-760

150 | 59148992-994 116708809-958

498 | 62441827-827| 2205969615-112

7 363707 | Ghanshyam Dwarkadas| 240 | 4739296-307 77927651-890

Mehta 60 | 6241669-670 131322457-516

300 | 62389915-915| 2200167487-786

8 43417801 | Gopendra Nath Dutt 40 | 3488671-672 52982719-758

18 | 6890541-541 142292286-303

40 | 11567955-955 208859515-554

72 | 11790727-728| 216239482-553

151 12933154-154|  259620842-856

185 | 54016375-379| 1269873251-435

9 3958124 | Kailash Chand Jain 50 295719-719 16544587-636

44 471725-726 16297009-052

10 576719-719 16965202-21 |

5 583355-355 16989397-401

5 662256-256 17529218-222

113 935431-433 24118965-077

11| 1053233-233 25782247-257

150 | 1289010-012 38122323-472

39| 2213427-427 43642234-272

200 | 5072660-669 83556551-750

627 | 54225872-885| 1279279820-446

1254 | 62209338-338| 2185094974-227

10 | 20672382 | Oriental Bank Of 5 91724-724 6932204-208

Commerce 100 703534-536 17834682-781

Nitin G Kulkarni 34 794204-204 19073894-927

PrafullaV Kulkarni I 1021129-129 25413164-174

100 | 1183953-954 27219514-613

50| 5533099-101 89791283-332

300 | 50000273-273| 1060454762-061

600 | 62405035-035| 2202150511-110

11| 76166919 | Rubinsha Exports Pvt Ltd| 225 | 16829211-219| 437854450-674

225 | 57127411-415| 1343417267-491

12 9606980 | Saira Shabir Kapasi 100 | 56789773-774| 1329544476-575

100 | 56789776-777| 1329544626-725

200 | 56789779-782| 1329544776-975

50 | 56789783-783 119771509-558

13 9565957 | Sujata Kumar 400 | 62653704-704| 2223776363-762

Total 8958

In accordance with Regulation 40 of the Securities and Exchange Board of India
(Listing Obligations and Discl e Requir ) Regulations, 2015, transfer of
equity shares of the Company in physical form is not permitted. In view of the above,
the public is d from purct or dealing with these equity share
certificates/equity shares in any manner whatsoever. Any person(s) who has/have any
claim in respect of the aforesaid equity shares/share certificates, should lodge such claim
with the Company's Registrar and Transfer Agents viz.“KFin Technologies Limited”,
Selenium Building, Tower B, Plot No. 3 1-32, Gachibowli Financial District, Nanakramguda,
Hyderabad - 500 032, within Seven (7) days from the date of publication of this notice,
failing which, the Company will proceed to approve any claim for return of the above given
equity shares from the |EPF Authority, as and when received from the registered
holders/rightful claimants.

For Reliance Industries Limited
Sd/-
Savithri Parekh
Company Secretary and Compliance Officer

Place : Mumbai
Date : September 23,2025

www.ril.com

Details East West South North
At Actual By Internal | By P wing | By Internal | By North

(For building) road Road wing
Sd/-
Date : 20/09/2025 Authorised Officer
Place : Vashi Indian Overseas Bank

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
DHRUVI PROPERTIES PRIVATE TED

PARTICULARS DETAILS

Sl No.

DHRUVI PROPERTIES PRIVATE LIMITED

1. |Name of corporate debtor

2. |Date of incorporation of
corporate debtor

17th August, 2009

3. |Authority under which corporate | Registrar of Companies (ROC), Mumbai

debtor is incorporated /registered

4. | Corporate Identity No. / Limited | U45202MH2009PTC194959
Liability Identification No. of

corporate debtor

Registered office (as per MCA records):
Paras Centre A, Office No. 127, 1st Floor,
TATA Road No. 2, Opera House,

Mumbai - 400004 (Maharashtra)

5. |Address of the registered office
and principal office (if any) of
corporate debtor

6. | Date of closure of Insolvency
Resolution Process

Deemed to continue till liquidation order
passed by the Adjudicating Authority on
9th September, 2025

9th September, 2025
(The order copy was received on
23rd September, 2025)

7. | Liquidation commencement
date of corporate debtor

8. |Name and registration number
of the insolvency professional
acting as liquidator

Amit Vijay Karia
Registration Number
IBBI/IPA-001/1P-P02600/2021-2022/13969

Address:

405, Hind Rajasthan Building, Dadasaheb
Phalke Road, Gautam Nagar, Dadar (East),
Mumbai - 400014 (Maharashtra)

Email ID: ipamitkaria@gmail.com

9. |Address and e-mail of the
liquidator, as registered with
the Board

Address :

405, Hind Rajasthan Building,

Dadasaheb Phalke Road, Gautam Nagar,
Dadar (East), Mumbai - 400014 (Maharashtra)
Email ID: liquidation.dhruvi@gmail.com

10. |Address and e-mail to be used
for correspondence with the
liquidator

23rd October, 2025
(Thirty days from the date of receipt of
Liquidation Order)

11. | Last date for submission of
claims

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has
ordered the commencement of liquidation of DHRUVI PROPERTIES PRIVATE LIMITED on
9th September, 2025 (The order copy was received on 23rd September, 2025).
The stakeholders of DHRUVI PROPERTIES PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 23rd October, 2025, to the liquidator at the
address mentioned against Item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the Corporate Insolvency Resolution Process
under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under Section
38.
Submission of false or misleading proof of claims shall attract penalties.
Place: MUMBAI Amit Vijay Karia - Liquidator
Date: 24.09.2025 Dhruvi Properties Private Limited
IBBI Reg. No: IBBI/IPA-001/IP-P02600/2021-2022/13969
AFA No. AA1/13969/02/311225/107702 is valid till December 31, 2025
Email: liquidation.dhruvi@gmail.com
Contact: 9029210069

KAYCEE INDUSTRIES LIMITED
CIN : L70102MH1942PLC006482
= REGD OFFICE:- 32, Ramijibhai Kamani Rd, Ballard Estate, Mumbai 400001
Phone No. +91 22 22613521; Website:- www.kayceeindustries.com Mail: cs@kayceeindustries.com

NOTICE OF POSTAL BALLOT/REMOTE E-VOTING
Members are hereby informed that pursuant to Sections 108 and 110, and other applicable provisions of
the Companies Ad, 2013, as amended ("the Ad"), read together with the Companies (Management and
Administration) Rules, 2014, the applicable provisions of the SEBI (Listing Obligation and Disclosure
Requirements) Regulations, 2015 and the Secretarial Standard-2 issued by Institute of Company
Secretaries of India (ICSI) and in accordance with various circulars issued from time to fime by the Ministry
of Corporate Affairs ("the MCA Circulars"), read with various circulars issued from time to time by Securities
Exchange Board of India ("SEBI") and any other applicable law, rules, crculars, nofifications and
regulations (including any statutory modification(s) or re-enactment(s) thereof, for the time being in
force), that the special resolution appended below, be passed by the members of the Company (as on the
Cut-off Date), through postal ballot ("the Postal Ballot") only by way of remote e-voting ("e-voting") for
the following special business:

Appointment of Mr. Raman Krishnamoorthy (DIN: 10766058) as a Whole Time Director on the Board of
Kaycee Industries Limited (the “Company”) for a term of three years with effect from August 02, 2025.

In Compliance with the MCA Circulars the Postal Ballot Notice dated Friday, September 12,2025 along with
instructions regarding e-voting has been sent only through email on Tuesday, September 23, 2025 to all
those Members whose email address is registered with the Company/Registrar & Share Transfer Agent and
whose names appears in this register if members or list of beneficial owners as on the cut-off date i.e
Saturday, September 20, 2025 and voting rights shall be reckoned on the shares registered in the name of
the Shareholder as on the same date. Any person who is not a shareholder of the Company on the cut-off
date shall treat the Postal Ballot Notice for information purpose only.
The Notice is also available on the website of the company. i.e., www.kayceeindustries.com on the website
of the Stock Exchange i.e BSE Limitedat www.bseindia.com and on the e-voting website of National
Securities Depositories Limited ('NSDL') at www.evoting.nsdl.com.

The Company has engaged the services of NSDL to provide e-voting facility. The e-voting facility will be
available during the following period;

Commencement of e-voting | 9:00 AM (IST) on Saturday, 27th September 2025

End of e-voting 5:00 PM (IST) on Sunday, 26th October 2025

Thee-voting module shall be disable by NSDLimmediately after 5:00 PM (IST) on Sunday, 26th October 2025.
Members who have not update their email address are requested fo registered the same in respect of
shares held by them in electronic form with the Depository thought their Depository Participants and in
respect of shares held in physical form by writing to the Company/Company's RTA, Datamatics Business
Solutions Limited at investorsqry@dfssl.com or by post to Plot No A16 & 17, Part B, Crosslane, MIDC,
Marol, Andheri East, Mumbai, Maharashtra, 400093.
Mr. Aashit Doshi (Membership No. FCS 9321) (CP No. 10190) Practicing Company Secretary has been appointed
by the board of Director of the Company as the "Scrutinizer" to scrufinise the Postal Ballot / e-voting
processin a fair and transparent manner.
The result of the Postal Ballot will be declared within 2 working days from the conclusion of the e-vofing and
displayed af the Registered as well as Corporate Office of the Company. The Result shall also be announced
and uploaded to the Company's website www.kayceeindustries.com and on the of the Stock Exchange i.e
BSE Limited at www.bseindia.com and on the e-voting website of National Securities Depositories Limited
('NSDL') at www.evoting.nsdl.com. The resolutions, if passed with requisite majority shall be deemed to
have been passed on the last date specified by the Company for e-voting i.e. Sunday, 26th October 2025.
In case of any queries related to e-voting, you may refer the Help/Frequently Asked Questions ("Help/ FAQs")
and e-voting user manual available af the download section of www.evoting.nsdl.com For any grievances
connected with facility for e-voting please contact Ms. Rimpa Bag at e-mail: e-voting@nsdl.com or toll
free no: 022-48867000.
Members are requested to carefully read all the notes set out in the Notice and in particular, the manner of
casting vote through remote e-voting.
Special window for re-lodg t of fer request:
SEBI has allowed a special window from July 7, 2025 to January 6, 2026 for re-lodgement of physical share
transfer requests lodged before April 1,2019, but rejected/returned due to deficiendies. Shareholders are requested
to submit original transfer documents with corrected/missing details to the Company's RTA. Please refer
SEBI Circular: SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025 for further details.
By order of the Board of Directors
For Kaycee Industries Limited

Sanjay Prasath Narasimhan
Company Secretary & Compliance Officer
1CSI Membership Number : A71514

Place:- Mumbai
Date:- September 24, 2025
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